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Heard Mr.N.M.Rout, learned counsel for the applicant and
Mr.D.K.Mallick, learned ACGSC for the respondents. During the course of
hearing, it was pointed out that challenging the order dated 22.9.2005 passed
by this Tribunal in 0.A.N0.273/2003, which is somehow related to this O.A.
Writ Petitions bearing No.15865/05 and 15288/05 have been filed by the
applicant as well as the respondents. This being the position, it would not
proper for the Tribunal to take a view in this matter before the matter is
decided by the Hon’ble High Court in the aforesaid Writ Petitions. In view of
this, we dispose of this 0.A. leaving liberty to the applicant to approach the
Tribunal after disposal of the Writ Petitions by the Hon’ble High Court. No
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